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(c) the way in which the scheme ia pro-
posed to implemented ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (Dr. V.K.R.V. 
RAO: (a) to (c). It is proposed to ini liate 
Pilot Projects in selected areas for voca-
tionalisation of education. The details of 
the scheme are being worked out. 

Study Lea,e to Government Senant. 

2804. SHRI P. C. ADICHAN 
SHRI NIHAL SINGH: 

Will the Minister of HOME AFFAIRS 
he pleased to state : 

(a) whether persons securing employ-
ment in Goveroment offices under force of 
circumstance, before completing their stu-
dies, are allowed any special or study leave 
for enabling them to complete their 
studies; 

(b) if so, the details of regulations in 
this regard; and 

(C) if the reply to part (a) above be in 
the negetive, whether Government are con-
sidering any such proposal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDY A CHARAN SHUKLA) : (a) to (c). 
Therei s no provision under the existing 
rules for the grant of any special or Study 
Leave to Government Servants for comple-
ting thei r studies. Study Leave can 
he granted under rule 3 of the Study Leave 
Rule, 1962, to a Government servant with 
due reprd to the eltigcncics of public ser-
vice to enable hi m to underlO a special 
course or a speciali sed training in a prof __ 
sional or technical subject having a direct 
and close connection with the sphere of his 
duty. No Study Leave can, however. he 
granted unless it is certified by tho autho-
rity competent to sanction the I eave that 
tho proposed roune of study or training 
ahall be of definite advantage from the 
point of view of public interest, and that 
it is for prosecution of studios in subjects 
olber than academic or literary subjects. 

However, a Government .~  carns 
earned leave and half pay leavo on the 

baais of the IOrvi ce put in by him aubjeet 

to the muima I.id down in the rules. In 
addition. elltra ordinary leave without pay 
and allowances can also be granted upto a 
maximum of 90 days to temporary emplo-
yeel and upto five years to permanent 
employees. Grant of any of these types of 
leave can. however, be only for Bona Fide 
reasons and subj ect to the Clxigencies 
of public service. 

No proposal for extending the scope of 
the Study Leave for. enabling a Govern-
ment servant to complete his studies is 
under consideration. 

PKaI_1on to GovernmeDt ServaDta to 
Undertake Translation Work (or 

Vice of Amema 

2805. SHRr DEIVEEKAN: Will the 
Minister of HOME AFF.o.IRS be pleased 
to state: 

(a) whcther it is a fact that the Govern-
ment servcnts are undertaking the work of 
translating literary pieces for Voice of 
America : 

(b) if so, whether any permission was 
liven by Government ; and 

(c) whether no such permission is required 
to be obtained under the rrovisions of the 
Conduct Rules ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : (8) to (C). 
Under the Central Ci vii Serviccs (Conduct) 
Rules. 1964, a Government servant is not 
required to obtain sanction ror undertaking 
occasional work of a literary character. No 
Government servant, however, can accept 
any fee for any such work done by him for 
any public Itody or any private pel'lOll 
without the sanction of the prescribed 
authority. The proseri bed authority for 
this purpO!C iii the Head of Dcpartment 
under whose administrative control. the 
Government scrvant concerned Is cmployed. 
Infonnation about the cases in which per-
milsion was sought by Government servant 
for acceptance of any fees by them for 
undertaking the work of translating literary 
pieces for Voice of America i. being 
collcc;ted and will be laid on !be Table of 
the HoulO as carl y as potsible. 




